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H..33 brio. 

PAPERS LAID ON THE TABLE 

CuSTOMS AND CENTRAL EXCISE DuTIES 
ExPORT DRAWBACK (GENERAL) NINETY-
FOURTH AMENDMENT RULES, 1966, ETC. 

The Minister of Flnance (Shrl 
Saeblndra Chaudhurl): On behalf of 
Shri B. R. Bhagat, I beg to lay on tile 
Tabl&-

• 

(1) A copy of the Customs and 
Central Excise Duties Export 
Drawback (General) Nlnety-
fourth Amendment Rules, 1966, 
published in Notification No. 
G.S.R. 1689 in Gazette of 
India, dated the 5th November, 
1966, under section 159 of the 
Customs Act, 1962 and section 
38 of the Central Excises and 
Salt Act, 1944. [Placed in 
Library. See No. LT-7335/661. 

(2) A copy of Notification No. 
G.S.R. 1690 published In 
Gazette of India, dated the 
5th November, 1966, under 
section 159 of the Customs 
Aot, 1962. [Placed in Lib-
Tary. See No. LT-7336/66l 

INDIAN AIRCRAFT (PuBLIC HEALTH) 
AMENDMENT RULES, 1966 

The Deputy Minister In the Ministry 
of Health and Family Planning (Shrl 
B. S. Murthy): On behalt of Dr. 
Sushila Nayar, I heg to lay on the 
Table a copy of the Indian Aircraft 
(Public Health) Amendment Rules, 
1966, published In Notification No. 
S.O. 2741' In Gazette of India, dated 

• the 17th September, 1966, under section 
14A of the Aircraft Act, 1934. [Placed 
in Library. See No. LT-7337/661. 
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Mr. Speaker: He will sit down. 
He w 111 resume hi. seat. 
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Mr. Speaker: I have received com-
plaints from three of the han. Members 
that they were harassed durin" the 
night and searches were made. They 
have written to me that protection 
should be provided. (lnteTTuJ)tions) 
If I say anything, then I am confronted 
with this insult-I am giving you 
'Upadesh'. If I have to say a few 
words, I am not allowed to say those. 

~1(r~~:~~1Il'l'ij;~ 

~T ~ rr<rr '1T ? 
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~? He should be asked. What. 
he doing? 

~~ ~~ : W 'ffrW mor ~ 
~~~ 

12.37 Jus, 

ARREST OF MEMBERS 

(Dr. Ram Manohar Lohia and Shri 
Ram Sewak. YaM") 

Hr. S~er: I have to Inform .th/I 
House that I have received the tollow-
Ing communication dated the 16th 
November, 1966 from the Superilltea.. 
dent, Central Jan, New Delhl:--- ' 

'''I have the honour to stale that 
Dr, Rem Manohar Lohia. Mpmh~r 
Lok Sabha, was admitted In thlll 
Jall on the night of the 15th/18th 
Novemhf'r, 1966, under s('ctions 

. 107/150, Criminal Procedure Code. 
b; the court of the Sub-DlvlBlonal 
Magistrate, New Deihl." 

I have also received the folJowinc 
turth'er communication. dated the 17th 
November. 1966 from the Sub-I1ivi-
810nal Magistrate, New Delhl:-

"In continuation of my Jetter to 
you dated the 16th November, 1966 
intimating the arrest of Dr. Ram 
Manohar Lohia, Member, Loll: 
Sabba.. under section 107, Criminal 
Procpdllrc CI)o.e, I bt'g tn il1for'm 
VOl! H., '; l soon after the afl'e:,~ ~ 1lf' 
han. Member was produced before 
me and on his fallure to fll1'nlllh 
the security he was remanded to· 
judiclal custody till the 28th No't'-
hnbc)', 11~lif; ;Iflfl th'T"I~'1"I' vIa..:. 

lodged in Tihar Jail, New Delhi. I 
very much regret that in my ear-
nestness and respect for the House, 
I immediately took action to ia-. 
timate you about the arrest of the 
Honourable Member but inadver-
tently I omitted to mention t.) 
fact ot the detention In Tihnr Jail 
and also the date of his detention. 




